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NOTIFICATIONS.
The 9tli September 1942.

No. 3058-C.—The following Ordinance by the Government of India is 
republished for general information.

By order of the Governor,
J. BOWSTEAD,

Chief Secretary to Government.
LEGISLATIVE DEPARTMENT.
New Delhi\ 26th August 1942.

ORDINANCE NO. XLYI OF 1942.
AN

ORDINANCE

further to amend the Penalties (Enhancement)
Whereas an emergency has arisen which makes it necessary further to amend 
Penalties (Enhancement) Ordinance, 1942, for the purposes hereinafter til ot ws.

Ordinance, 1942.

the
appearing ;

Now therefore, in exercise of the powers conferred by section 72 of the 

following Ordinance:—
1. (1) This Ordinance may be called the 

Penalties (Enhancement) Third Amendment 
Ordinance, 1942.

once.

Short title and commencement.

(2) It shall come into force at
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2 In section 5 of the Penalties (Enhance- 
ment) Ordinance, 1942,—

.. the words “ for the time being in force”
III ofOrdinanceAmendment of section 5,

1942.
(a.) after the word “ provisions 

shall be inserted, Rules” the words and figures “or is 
the said Rules to have contravened any(6) after the words “ Defence of India

deemed under rule 121 of _
such provision ” shall be mseited ,

/w , , «thp rule” in both places where they occur, the(c) for tA be substituted- •
LINLITHGOW, 

Viceroy and Governor- General.

G. H. SPENCE,
Secretary to the Government of India.

The 9th September 1942.
notification by the Government of India isNo. 3061-G.*—The following- 

republished for general information.
By order of the Governor,

J. BOWSTEAD,
Chief Secretary to Government.

DEFENCE DEPARTMENT.
New Delhi, the 26tli August 1942.

No. 1555-SM/42.—In exercise of the powers conferred by section 2 of the 
Defence of India Act, 1939 (XXXV of 1939), the Central Government is pleased 
to direct that the following further amendment shall be made in the Defence of 
India Rules, namely :—

To clause (a) of sub-rule (1) of rule 35 of the said Rules, after the word 
u Government ” the words “ or of- any local authority” shall 
be added.

C. MacI. G. OGILVIE, 
Secy, to the Govt, of India.

The 9th September 1942.
CrimmVcourts Ordinance,6 im Sftion 9 of the Spe°ia]
Orissa is pleased to invest Khan Sahib MusahiR Tn°' 11 °f 1942)’ tlie Governor °* 
class in the district of Cuttack with t-nt ablb ^,ba°’ a mag'strate of the first 
said Ordinance. ’ powers of a Special Magistrate under the

V '•

By order of the Governor,
J. BOWSTEAD,

Chief Secretary to Government.

Cuttack: Printed Wished land
J" S. If. Khan, lSuperintendent, Govt.
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